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" Murders in Delhi

1363, SHR] SATYA PRAKASH
MALAVIYA: Will the Minister of
HOME AFFAIRS he pleased to state
the number of murders committed in
Delhi since 1st January, 1986 and how
many cases have been solved so 1ar?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA): 79
murders have been commiited in
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Delhi during the period from 1-1-198¢

to 30-4-1986. Out of these 51 mur-

gers have since been worked out so
ar,

Represenation of different States
Cadres’ IAS Officers in Central
Ministries

1364. SHRI CHIMANBHAT MEH.
TA: Will e PRIME MINISTER be
Pleased to state:

(a) the number of secretaries and -

additional secretaries in various Cen-

tra} Ministries/Department
s from
€ach State separately;

(b)_ the nameg of State; whose sec-
retaries are given extended tenure
and further renewal of extended ten-
ure; and

(¢) whether it is a fact that cadres
of State of Gujarat do not find post-

ing at the secretariegs or additional .

secretaries leve] at present, if go,
whai are the reasong therefor?

THE MINISTER OF STATE IN
1HE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-

SIONS (SHRI P. CHIDAMBARAM): °
(a) A statement showing the number

of IAS officers of different Stateg Ca-
dres holding posts at the level of Ad-

ditional Setretary and Secretary at

the Centre is enclosed. (Sde below).

-

(b) The tenure rule ig not applied
to posts at the level of Secretary and
hence the question of extension of
tenure and further renewa) of exten-
ded tenure does not arise.

(c) It is not a fact that officers of
Gujarat Cadre do not find posting at
the lavel of Secretary and Additional
Seeretary at the Centre. However,
whenever any cadre is inadequately
represented, appropriate action ig ta-

ken 10 ensure a fair and balanced re- _

presentation for that cadre.
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